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(TO BE PUBLISHED IN PART IV OF DELHI GAZEITE EXTRA ORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW JUSTICE & LEGISLATIVE AFFAERS)
5-SHAM NATH MARG DELHI,.

&

No. Fel8(1)/98-LAD- - Dateds28.1.98,

The following Act of the Legislative Assembly
received the assent of the President on 21.1,98 and is hereby

published for general information.

The Delhi Sales Tax (Amemdment)Act,1997
(Delhi Act No.l of 1998)

(As passed by the Legislative Assembly of the National Capital
Terrlto:y of Delhi)
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‘called the
(Amendnent)

1nto force on
the Lieutenant
.hx notification
‘Gazette, appoint.

after refer“
Act) 28 '. i g
words . "Union

tﬁ%, for the
¢+ the words
-errltory" shall

In sectlon
in sub—sectloi words
"Union Territor he words "National
Capital Ter:;tory i i.sha be
substltuted.; e

In section ghtaff' hé, principal Act-

(1) for the following '

clause  substituted,

nanely

(a) Governor"
Adninistrator

‘gﬁtlonal Capital
to ory of Delhi gppointed
,e President under
¢ of " the




Amendmenﬁ of Lo
Section 3.

Amendment of =~ 6. . -

Section 4.
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£d) In .iclanse: (f), for the words
"Union® " Territory", the words
"National Capital Territory"

shall be substituted.

In sectioni@*iof the principal Act,
in sub-section (7), in the proviso,
for +the "word: “Administrator", the
words "Lieutenant Governor" shall
be substituted.

In section 4 iof the principal Actr
(1) In sub=section (1)., -
e ¥n'tclause (b)), for the
words "Central Governnent",
the words "Lieutenant Governor"
shall be substituted.
(ii)iniclause (d4), -
(a) sn e the first proviso,

for "the’words "Provided that
the Administrator may with

the previous approval of
the Central Government and",
the words "Provided that
the Lieutenant Governor"

shall be substituted.

(b) in the third proviso,
for the words "the Administrator
is “ofi ' whe ' opinion that it
is " expegaent in the interest
of general public so to do,
he may, ., with the previous
approval “of the Central Govt.
and", the  words g - the
Lieutenant Governor is of
the opinian that it is expedient
in the ‘interest of the general
public (<80 ke -do, he may,v
"'shall be substituted .
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Amendment of

== Section 5.

Amendment of
Section 7.

Amendment of
Section 9.

Amendment of
Section 13.

Amendment of
Section l4.

7.

9.

10.
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(2) - In EuBesection (2), in sub-

; clause (i) of clause ta):
for the word "Administrator”,
+he words "Lieutenant Governor"
shall be substituted.

In Section.' 5 of the Principal Act,
for the word "Administrator" wherever
it occurs, the words "Lieutenant
Governor" shall be substituted.

In Sectipnis? of the Principal Act,
in sub-section (2) for the words
"The Adnministrator may, with the
previous approval of the Central
Governnent e v g the words, "The
Lieutenant Governor may" shall

be substituted.

In Sectionr 9 of the Principal Act,
in sub-section ety and E2)5 for

the word T"Administrator", wherever
it occurs, the words "Lieutenant
Governor" shall be substituted.

In section 13 of . the  Principal
ACtsiom

(1) In sub-section £1] to (65
the words "Central Government",
wherever it occurs, the words
Lieutenant Governor" shall
be substituted.

(2) In proviso to sub-section
45 By for the words "Central
Legal Service", the words
"Indian Legal Service" shall

be substituted.

In section 14 of the Principal Act,

in sub-section (3), in the second
proviso, for the word "Administrator",
the words "LLieutenant Governor"

shall be substituted.
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Amendment of

3 A
section 39.-
amendment of 3%
Section 60, 63
and 64.
Amendment of 14.
Section 66.
Amendment of 15t
Section 71.
Amendment of 16

Section 72.

o i EiEe

20l o€ the principal
provisoy, for the word
the words "pjeutenant
be substituted.

In section
act, in the
nadninistrator",
Governor" shall

54 of  the
"andminist-
the
shall

In Section$ 60, 63 and
nrincipal AcCt, for the word
rator", wherever it OCCUrs s
words "L, ieutenant Governor"
be substituted.
section 66 ot the principal
Act, 4R sub-section (1) for. . the
words e the "Administrator is
of the opinion that it is necessary
or expedient in the™~public interest
o “toido, he may, with the previous
approval of the Central Governnent",
the words "if the Lieutenant CGovernor
is of the opinion that it is necessary
or expedient in the public interest
so to do; hemavs shall be substituted

In

In section 71 of the Principal
Act,; in sub-section Y afor.-vkhe
word v"administrator", the words
"T,ieutenant Governor" shall be
substituted.
For section 72 o the Principal
Act, the £following section shall
be substituted, namely :
72 Rules to be 1aid before
Legislative Assembly, - Every
rule made . under this Kot
shall be laid, as soon as
nay be after it is mnade;
before the Legislative
Assenbly of the National
Capital Territory of Delhi,
while . itiiiis osin session for
a total period of thirty
days which may be conprised
in one session Gy EWO. 0L
more successive sessions;,
and Yftey before the expiry
ok the session imnmediately
following the session GFr
the successive sessions
aforesaid, the House agrees
in making any modification
in the rule or +the House
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